
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ಂ උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧბർಯ ದൟ౨ ಗಳ (ൟൿ౪ ಪല) 
เඒಯಕ, 2024 

(2024gÀ «zsÁ£À̧ À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-11) 
 

 ಕකბಟಕ ಂ උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧბർಯ ದൟ౨ ಗಳ ಅඌඛಯಮ, 1997ඝ౬  
ಮತ౨ ౣ  ൟൿ౪ ಪല ಡฤ ಒಂൿ เඒಯಕ. 
 ಇย  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ಂ උ෦ბಕ ౩ ಗำ 
ಮൡ౨  ಧბർಯ ದൟ౨ ಗಳ ಅඌඛಯಮ, 1997ඝ౬  (2001ರ ಕකბಟಕ ಅඌඛಯಮ 33) ಮತ౨ ౣ  
ൟൿ౪ ಪല ഴโൿ ಕ౨ ฿ಜฆโದคಂದ;  
 ಇൿ, ූರತ ಗಣฃಜ ದ ಎಪ౭ ౨ ೖದඡ ವಷბದย  ಕකბಟಕ ฃಜ  เඋನಡಲൽಂದ ಈ 
෨ಂൽඦ ಅඌඛಯ෦ತ฿ಗย,-   

1. ౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ಂ උ෦ბಕ 
౩ ಗำ ಮൡ౨  ಧბർಯ ದൟ౨ ಗಳ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2024 ಎಂൿ ಕฉಯತಕౙ ൿ౪ .  

(2) ಇൿ, ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ .  
2. 17ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ಂ උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧბർಯ 

ದൟ౨ ಗಳ ಅඌඛಯಮ, 1997 (2001ರ ಕකბಟಕ ಅඌඛಯಮ 33) (ಇย  ಇඝ౬ ෨ಂං ෩ಲ 
ಅඌඛಯಮๅಂൿ ಉว ೕಸมಜං)ರ 17ඡ ಪ ಕರಣದ (ಎ) ಘಡದย ,-  

(i) (1)ඡ ಉಪಘಡ ಮൡ౨  ಅದಃౙ  ීඌದ ನ෩ൿಗัಛಜ ಈ ෨ಂൽನದඝ౬  
ಪ ൟೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:-  

“(1) ෴ವ ౩ ಗಳ ಒഖౣ  ฿ბಕ ಆർಯโ ಒಂൿ ಆೕഔ งඩಗಳඝ౬  
෦ೕฆโඅೕ ಆ ౩ ಗಳ ීಧಪಟౣ  ඛವ౷ ಳ ಆർಯದ ๕ಕറ ಹತ౨ ರౣ ;”  

(ii) (2)ඡ ಉಪಘಡ ಮൡ౨  ಅದಃౙ  ීඌದ ನ෩ൿಗัಛಜ ಈ ෨ಂൽನದඝ౬  
ಪ ൟೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:-  

“(2) ෴ವ ౩ ಗಳ ಒഖౣ  ฿ბಕ ಆർಯโ ಹൡ౨  ಲౘ งඩಗಳඝ౬  ෦ೕคൿ౪ , ಆದฉ 
ಒಂൿ ಆೕഔ งඩಗಳඝ౬  ෦ೕคฆโൽಲ ่ೕ ಆ ౩ ಗัಡ ීಧಪಟౣ  ඛವ౷ ಳ ಆർಯದ 
๕ಕറ ಐದರౣ .” 

3. 19ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 19ඡ ಪ ಕರಣದ (1)ඡ 
ಉಪಪ ಕರಣದ (ಎ) ಘಡದ ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:-  

“(ಎ) ಕല෫ ಆർಯದ ಅಥ฿ ಅಗತ  ಸඛ౬ ๆಶಗಳย  ಪ ವಗბ- ರല ಅඌಸมದ 
උ෦ბಕ ౩ ಡ ಸಯ ಧನ ඛೕലಃ;” 

4. 25ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 25ඡ ಪ ಕರಣದย ನ (1)ඡ 
ಉಪಪ ಕರಣದ ಘಡ (iv)ರ ෩ರඡ ಪฏൡಕದ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , 
ಎಂದฉ:- 

“ಅಲ ං ಪฏൡ ಉัದ කಲ౷ ฆ ನ  ಸದಸ ರย  ಒಬ౯ ฆ เಶ౷ ಕಮბ ಂ ඃ฿ಲಯ 
฿౨ ๏ಲ౭  ಮൡ౨  ๏ಲ౭ ๎ಸ౨ იದย  ಈಶಲ โಳ ವฃಜರತಕౙ ൿ౪ .” 
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5. 26ඡ ಪ ಕರಣದ ൟൿ౪ ಪല.- ෩ಲ ಅඌඛಯಮದ 26ඡ ಪ ಕರಣದ (2)ඡ ಉಪಪ ಕರಣದ 

ಬದมಜ ಈ ෨ಂൽನದඝ౬  ಪ ൟೕ೧ಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“(2) ฃಜ  උ෦ბಕ ಪคಷൡ౨  ಆಡัತ ಸ෦ൟಯ ಅಧ ౘರඝ౬  ඡ෦ವ ಅඌ౽ರ 

ຄಂൽರತಕౙ ൿ౪ .” 
6. ຄಸ ಪ ಕರಣ 69ಇ ಪბഷ.- ෩ಲ ಅඌඛಯಮದ 69ല ಪ ಕರಣದ ತฆ฿ಯ ಈ  

෨ಂൽನದඝ౬  คಸತಕౙ ൿ౪ , ಎಂದฉ:- 
“69ಇ.- ೧ม  ಮಟౣ ದ ಮൡ౨  ฃಜ  ಉನ౬ ತ ಮಟౣ ದ ಸ෦ൟಯ ರಚච.- (1)  ฃಜ  ಸ౽ბರโ, 

ಟ භ-ಎ ඃವ౩ ನಗಳ ಃ౹ ೕತ  ฿ ඪ౨ ಳಡ ෴൞ ൮ბಗัಡ ಅಗತ  ಲಭ ಗಳඝ౬  ಒದಜಸฤ 
ಟ ಅವคಡ ರౘಯඝ౬  ಕย౭ ಸฤ ಕಟౣ ಡಗಳ, ರ౨ ಗಳ, ౽ฤๅಗಳ ඛბಣ ಮൡ౨  ඛವბಹൕಡ 
ීඌඈ , เൿ ಚ ౾౨  ಸರಬฃ೩ ಮൡ౨  ඛವბಹൕ, ඛೕฆ ಸರಬฃ೩ ಮൡ౨  ජಮბಲ , 
ಮඣೕฏಜක ಄ಂದ  ಟ ಗ ಂ൭ಲಯಗಳ ඛბಣಃౙ  ීඌඈ ಪค๏ೕยಸฤ, ඬನฑ  
ಪค๏ೕยಸฤ ಟ ಪ ౨ ವචಗಳඝ౬  ಸย ಸฤ ೧ม  ಮಟౣ ದ ಮൡ౨  ฃಜ  ಉನ౬ ತ ಮಟౣ ದ 
ಸ෦ൟಯඝ౬  ರಸತಕౙ ൿ౪ .  

(2) ೧ม  ಮಟౣ ದ ಸ෦ൟ ಈ ෨ಂൽನ ಸದಸ ฆಗಳඝ౬  ಒಳತಂലರತಕౙ ൿ౪  ಎಂದฉ:- 
1. ೧ม ඌ౽ค ಪದඛ෦ತ౨  

ಅಧ ౘ 
2. ยೕ  ಆಕ౨ /ยೕ  ಉಪ ಅඌೕౘಕ ಪದඛ෦ತ౨  

ಸದಸ  
3. ಉಪ ಅರಣ  ರౘ൏ඌ౽ค (೧ಕ ಅರಣ ) ಪದඛ෦ತ౨  

ಸದಸ  
4. ෨ಖ  ౽ಯბඛ฿ბಹ൏ඌ౽ค, ೧ม  ඵೈಯ൬   ಪದඛ෦ತ౨  

ಸದಸ  
5. ಅඌೕౘಕ ಅತರ/౽ಯბඩಲಕ ಅತರ, สೕಆೕಪೕಜ 

ಇมಒ 
ಪದඛ෦ತ౨  
ಸದಸ  

6. ඛඃბಶಕฆ, ฃಜ  ඬฃತತ౷  ಗ ಲಯಗำ ಮൡ౨  ಪฏಪฉ  
ಇมಒ 

ಪದඛ෦ತ౨  
ಸದಸ  

7. ಉಪ เූಛඌ౽ค  ಪದඛ෦ತ౨  
ಸದಸ  

8. ಉಪ ඛඃბಶಕฆ, ಪ ฿ೕದ ಮ ಇมಒ ಪದඛ෦ತ౨  
ಸದಸ  

9. ඃ฿ಲಯದ ౽ಯბඛ฿ბಹಕ ಅඌ౽ค ಸದಸ  
౽ಯბದ๏ბ 

 (3) ೧ม  ಮಟౣ ದ ಸ෦ൟ ಟ භ-ಎ ඃ฿ಲಯಗಳ ಅඌ౽ರ ಃ౹ ೕತ  ฿ ඪ౨ ಳಡ 
ತಮ  ಇมಒಗಳ ීಧದย  ಅತಳ ౽ದ ಇಪ౭ ౨ ೖൿ ಲౘ งඩಗัಡ ෦ೕರದ ෮ತ౨ ದ 
౽ಮಛคಗัಛಜ/ඃ฿ಲಯ౽ౙ ಜ ಅಗತ เฆವ ಪ ౨ ವචಗัಛಜ ತಮ  ಪค෦ൟಳಡ ಬฆವ 
ඃ฿ಲಯಗัಛಜ ಕ౨  ಪ ౨ ವචಗಳඝ౬  ฃಜ  ಉನ౬ ತ ಮಟౣ ದ ಸ෦ൟಡ ಕำಸತಕౙ ൿ౪ .  
 (4) ฃಜ  ಉನ౬ ತ ಮಟౣ ದ ಸ෦ൟ ಈ ෨ಂൽನ ಸದಸ ರඝ౬  ಒಳತಂലರತಕౙ ൿ౪  
ಎಂದฉ:- 
   
1. ಂ උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧბർಯ ದൟ౨  ಇมಒಯ ൟ  ಪದඛ෦ತ౨  

ಅಧ ౘ 
2. ಪ ฿ೕದ ಮ ൟ  ಪದඛ෦ತ౨  

ಸದಸ  
3. ೧ม  ಉ౨ ฿ค ൟ  ಪದඛ෦ತ౨  

ಸದಸ  



3 

 
4. ෴ರ ಮತಃ౹ ೕತ ದ ฿ ඪ౨ ಳಡ ූಗಶ: ಅಥ฿ තಣბ ಟ භ -ಎ 

ඃವ౩ ನโ ಬฆತ౨ ංೕ ಆ ඃವ౩ ನವඝ౬  ಪ ൟඛඌವ ಸൟ౨ ನ 
ಸದಸ ฆ ಮൡ౨  ฃಜ  เඋನ ಡಲದ ಸದಸ ฆ  

ಪದඛ෦ತ౨  
ಸದಸ  

5. ಸ౽ბರ ಪ උನ ౽ಯბದ๏ბ, ಉർಯ ಇมಒ (෨ಜฃ) ಅಥ฿ 
ಸ౽ბರದ ಉಪ ౽ಯბದ๏ბ ದ೬ბಜಂತ ಕല෫ರದ ಆತನ ಪ ൟඛඌ  

ಪದඛ෦ತ౨  
ಸದಸ  

6. ಸ౽ბರದ ౽ಯბದ๏ბ, สೕಆೕಪೕಜ ಇมಒ ಅಥ฿ ෨ಖ  
ಅತರ, สೕಆೕಪೕಜ ಇมಒ 

ಪದඛ෦ತ౨  
ಸದಸ  

7. ಸ౽ბರದ ౽ಯბದ๏ბ, ಛ ෦ೕ൏ไൽ౫  ಮൡ౨  ඵೈಯ൬  ฃ  ಇมಒ 
ಅಥ฿ ඛඃბಶಕ, ಛ ෦ೕ൏ไൽ౫  ಮൡ౨  ඵೈಯ൬  ฃಜ  ಇมಒ 

ಪದඛ෦ತ౨  
ಸದಸ  

8. ಸ౽ბರದ ౽ಯბದ๏ბ, ಅರಣ  ಇมಒ ಅಥ฿ ಸ౽ბರದ ಉಪ ౽ಯბದ๏ბ 
ದ೬ბಜಂತ ಕല෫ರದ ಆತನ ಪ ൟඛඌ 

ಪದඛ෦ತ౨  
ಸದಸ  

9. ಸ౽ბರದ ౽ಯბದ๏ბ, ಪ ฿ೕದ ಮ ಇมಒ ಅಥ฿ ඛඃბಶಕ, 
ಪ ฿ೕದ ಮ ಇมಒ 

ಪದඛ෦ತ౨  
ಸದಸ  

10. ಸ౽ბರದ ౽ಯბದ๏ბ, ಇಂಧನ ಇมಒ ಸ౽ბರದ ಉಪ ౽ಯბದ๏ბ 
ದ೬ბಜಂತ ಕല෫ರದ ಆತನ ಪ ൟඛඌ 

ಪದඛ෦ತ౨  
ಸದಸ  

11. ෨ಖ  ฿౨ ๏ย౭ , สೕಆೕಪೕಜ ಇมಒ ಅಥ฿ ಆತನ ಪ ൟඛඌ ಪದඛ෦ತ౨  
ಸದಸ  

12. ವ ವ౩ ಪಕ ඛඃბಶಕ, ಕකბಟಕ ನಗರ ඛೕฆ ಸರಬฃ೩ ಮൡ౨  ಒಳಚฏല 
ಡั 

ಪದඛ෦ತ౨  
ಸದಸ  

13. ඛඃბಶಕ, ฃಜ  ඬฃತತ౷  ಗ ಲಯಗำ ಮൡ౨  ಪฏಪฉ ಇมಒ  ಪದඛ෦ತ౨  
ಸದಸ  

14. ීಧಪಟౣ  ඃ฿ಲಯದ ವ ವ౩ ಪක ಸ෦ൟಯ ಅಧ ౘ ಪದඛ෦ತ౨  
ಸದಸ  

15. ඩ ಚ ವ౨  ಸ෦ൟಯ ಸದಸ  ಪದඛ෦ತ౨  
ಸದಸ  

16. ಆಕ౨ ฆ, ಂ උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧಮბർಯ ದൟ౨  ಇมಒ  ಪದඛ෦ತ౨  
ಸದಸ  
౽ಯბದ๏ბ 

 
(5) ฃಜ  ಉನ౬ ತ ಮಟౣ ದ ಸ෦ൟ ೧ม  ಮಟౣ ದ ಸ෦ൟ ಸย ದ ಪ ౨ ವචಯඝ౬  

ಪค๏ೕยಸತಕౙ ൿ౪  ಮൡ౨  ಅඝ෮ೕൽಸತಕౙ ൿ౪ . ಇಪ౭ ౨ ೖൿ ಲౘ งඩಗัಡ ෦ೕคฆವ ෴โඃ 
౽ಮಛคಗಳඝ౬  ฃಜ  ಉನ౬ ತ ಮಟౣ ದ ಸ෦ൟಯ ಅඝ෮ೕದච ಪഷಯං ಅತಳ ತಕౙ ದ౪ ಲ .  

 (6) ෴โඃ ಅඌತ උ෦ბಕ ౩ ಗಳ ඩฏಪคಕ ಮൡ౨  ಐൟಕ  ರಕಗಳ 
ಅಥ฿ ಕಟౣ ಡಗಳ ൿರ౨  ಟ ೧ೕ൘ೕბർ౫ ರ ౽ಮಛคಗಳඝ౬ , ๅಚ ವඝ౬  ౩ ಗಳ ඛඌಗัಂದ, 
ಭ౽౨ ൽಗಳ ඃಡಗัಂದ ಅಥ฿ ෴โඃ ಇತฉ ෩ಲൽಂದ ಭคർ౪ ಜ, ಆಕ౨ ರ 
ත฿ბඝಮൟ ಪഷಯං ಅತಳ ತಕౙ ದ౪ ಲ .   
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 
 

ಕකბಟಕ ಂ උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧბർಯ ದൟ౨  ಅඌඛಯಮ, 1997 (2001ರ 
ಕකბಟಕ ಅඌඛಯಮ 33) ಅඝ౬ ,- 

(i) ನ  ಗ ಹ൏ ඛඌಯ ෮ತ౨ ವඝ౬  ກ ಸฤ; 
(ii) ಅඌತ ౩ ಯ ವ ವ౩ ಪක ಸ෦ൟಯย  เಶ౷ ಕಮბ ಂ ඃ฿ಲಯ 

฿౨ ๏ಲ౭  ಮൡ౨  ๏ಲ౭ ๎ಸ౨ იದย  ಈಶಲ โಳ  ವ ౾౨ ಯඝ౬  คಸฤ; 
(iii) ಟ භ -ಎ ඃ฿ಲಯಗಳ ಅඌ౽ರ ಃ౹ ೕತ  ฿ ඪ౨ ಳಡ ෴൞ ൮ბಗัಡ 

ರౘಯඝ౬  ಕย౭ ಸฤ ඛბಣ ಮൡ౨  ඛವბಹൕ ಇ൞ ൽಗัಡ ීඌඈ ಪค๏ೕยಸฤ, 
ඬನฑ  ಪค๏ೕยಸฤ ಮൡ౨  ಪ ౨ ವචಗಳඝ౬  ಸย ಸฤ ೧ม  ಮಟౣ ದ ಮൡ౨  ฃಜ  ಉನ౬ ತ ಮಟౣ ದ 
ಸ෦ൟಗಳඝ౬  ರಸฤ; ಮൡ౨   

(iv) ಃಲโ ಇತರ ತತ౭ ค൏ಮ ൟൿ౪ ಪലಯඝ౬  ಡฤ, 

- ಮತ౨ ౣ  ൟൿ౪ ಪല ഴโൿ ಅವಶ ಕๅಂൿ ಪคಗಸมಜං.   

 
ಆದ౪ คಂದ ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ  

 

ಪ ౨ เತ ๎ಸකತ ಕ ಕ ಮโ ෴โඃ ກ ನ ๅಚ ವඝ౬  ಒಳತಂലฆโൽಲ . 
 

 

                                                                                                                                                                                           
   

ฃಮยಂಛ ฉല  
คಡ ಮൡ౨  ෨ಜฃ ൟ  

 
 

 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಂ උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧბർಯ ದൟ౨ ಗಳ ಅඌඛಯಮ, 1997ರ 
(2001ರ ಕකბಟಕ ಅඌඛಯಮ 33) ಉದ౫ ೃತ ූಗ 

 
XX   XX   XX 

17. ನ  ಗ ಹಣ ඛඌಯ ಜච.- ฃಜ  උ෦ბಕ ಪคಷൡ౨ , ಈ ෨ಂൽನโಗัಂದ 
ನ  ಗ ಹಣ ඛඌ ಎಂൿ ಕฉಯมಞವ ಒಂൿ ඛඌಯඝ౬  ೧โൿ ౽ඞඝ 
ಸಮ ತ฿ಜರತಕౙ ൿ౪ . 

(ಎ) ಅඌತ ಅಥ฿ ಳೕತ ౩ ಗำ ಈ ෨ಂൽನ ದರದย  ඛೕലದ ๋ൟಡಗำ:- 
(1) ෴ವ ౩ ಗಳ ಒഖౣ  ฿ბಕ ಆർಯโ ಹൡ౨  ಲౘ งඩಗಳඝ౬  ෦ೕฆโඅೕ ಆ 

౩ ಗัಡ ීಧಪಟౣ  ඛವ౷ ಳ ಆർಯದ ๕ಕറ ಹತ౨ ರౣ ; 
(2) ෴ವ ౩ ಗಳ ಒഖౣ  ฿ბಕ ಆർಯโ ಐൿ ಲౘ งඩಗಳඝ౬  ෦ೕคൿ౪ , ಆದฉ 

ಹൡ౨  ಲౘ งඩಗಳඝ౬  ෦ೕคฆโൽಲ ่ೕ ಆ ౩ ಗัಡ ීಧಪಟౣ  ඛವ౷ ಳ ಆർಯದ ๕ಕറ 
ಐದರౣ . 
  () ฃಜ  ಸ౽ბರൽಂದ ಪഷದ ಅඝർನಗำ. 

 
XX   XX   XX 

19. ನ  ಗ ಹಣ ඛඌಯ ඛವბಹൕ.- (1) ฃಜ  උ෦ბಕ ಪคಷൡ౨ , ನ  ಗ ಹಣ 
ඛඌಯඝ౬  ಇย  ຂัฆವ ಷರൡ౨ ಗัತಳಪഖౣ , ಈ ෨ಂൽನ ಉං౪ ೕಶಗัಛಜ ඛವბಸತಕౙ ൿ౪  ಎಂದฉ.- 

 (ಎ) ಬಡತನದย ฆವ ಅಥ฿ ಅಗತ  ದಭბದย ฆವ ಇತರ ෴โඃ උ෦ბಕ ౩ ಡ 
ಸಯ ඛೕലಃ; 

 () ಂ ಧಮბಃౙ  ීඌದ ෴โๆ උ෦ბಕ ಉං౪ ೕಶಗัಡ ಸಯ ඛೕലಃ; 
 () ౩ ಯ උ෦ბಕ ർ౫ ಂತಗಳ ಪ ೈರ; 
 (ല) ๆದඩಠ๎วಗำ, ಆಗಮ ඩಠ๎วಗำ ಮൡ౨  ಅಚბಕคಡ ತರൟ ඛೕഴವ ಸฤ฿ಜ 

ಟ ಆ ಉං౪ ೕಶ౽ౙ ಜ ඩ ೕನ ಬರಹಗಳ ಮൡ౨  ූರൟೕಯ ූಗಳ ಅಧ ಯನ ഴವ ಸฤ฿ಜ 
๎วಗಳ ౩ ಪච ಟ ඛವბಹൕ; 

 (ಇ) ಂ ಧಮბ, ತತ౷ ๎ಸ౨ ი ಅಥ฿ ๎ಸ౨ იಗಳ ಅಧ ಯನ ಅಥ฿ ಂ ඃವ౩ ನ 
฿౨ ๏ಲ౭ ದย  ๏ౘಣ ඛೕഴವ ಉං౪ ೕಶ ຄಂൽฆವ เಶ౷ เർ ඛಲಯ, ౽ศ೩ ಅಥ฿ ಇತರ ౩ ಯ 
౩ ಪච ಮൡ౨  ඛವბಹൕ; 

(ಎෆ) ಂ ಧಮბದ เಷಯದย  ๏ౘಣವඝ౬  ඛೕಡมಞವ ๏ౘಣ ౩ ಗಳ ౩ ಪච ಮൡ౨  
ඛವბಹൕ; 

 (೧) ඃವ౩ ನ ಕวಗำ ಮൡ౨  ฿౨ ๏ಲ౭ ಃౙ  ಉ౨ ೕಜನ. 
 (ກೖ) ಅකಥ ಂ ಮಕౙ ัಛಜ ಅක൭ಲಯಗಳ ౩ ಪච ಮൡ౨  ඛವბಹൕ; 
(ಐ) ౩ ಯ ಜ෫ಯย  ಕౣ  ಹಣ ಇಲ ൽฆ฿ಗ ಅಚბಕคಡ ಮൡ౨  ඃವ౩ ನದ ඥಕರคಡ 

฿ಂತ ಪ ೕಜನಗಳ ർಯ. 
(೬) ඛಗბൟಕ, ಅಹಯಕ ಟ ಕ฿ಜ ಅಸಮಥბฃದ ಜನคಛಜ ಆಶ ಯ උಮಗಳ ౩ ಪච 

ಟ ඛವბಹൕ; 
 (ಃ) ෴ൟ ಕರ ಅඝಁಲ౽ౙ ಜ ಆಸ౭  ಗำ ಟ ಔಷඋಲಯಗಳ ౩ ಪච ಟ ඛವბಹൕ; 
 (ಎฯ) ෴โඃ ಇತರ ಂ උ෦ბಕ ಅಥ฿ ಧბർಯ ಉං౪ ೕಶ; 
(ಎಂ) ಂ උ෦ბಕ ౩ ಗำ ಅಥ฿ ෴โඃ ಂ ಘಟච ತೕ๎วಗಳඝ౬  

౩ ඪโൿ ಮൡ౨   ೕ൞౺ โൿ; 
 (ಎඨ) ಅඌඛಯಮದ ಉං౪ ೕಶಗಳඝ౬  චರๆคโൿ. 

 2) ನ  ಗ ಹಣ ඛඌಯඝ౬  ಈ ෨ಂൽඦ ඛವბಸತಕౙ ൿ౪ ; 
 i) ෴่ಬ౯  ವ ౾౨ ಂದ ౷ ೕಕคದ ෴โඃ ๋ൟಡ ಅಥ฿ ಆഴಡಯඝ౬  ർඛ 

ඛൽბಷౣ ಪലದ ಉං౪ ೕಶ ෴โඃ ಇದ౪ ฉ, ಅದರ ຄರ൞ದ ෴โඃ ಉං౪ ೕಶ౽ౙ ಜ 
ಬಳಸತಕౙ ದ౪ ಲ . 

 ii) ಒಂൿ ෴โඃ උ෦ბಕ ಪ ർಯದ ಅಥ฿ ಅದರ ෴โඃ ූಗದ ౩ ಡ ඛೕലದ 
๋ൟಡಗำ ಮൡ౨  ಆഴಡಗಳඝ౬  ಆ ඛൽბಷౣ  ವಗბ, ಪ ർಯ ಅಥ฿ ූಗದ 
ಅඝಁಲ౽ౙ ಜ ತ ๆ ಬಳಸತಕౙ ൿ౪ . 

 3) xxx 
XX   XX   XX 
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25. ವ ವ౩ ಪක ಸ෦ൟಯ ರಚච.- (1) ಒಂൿ ಅಥ฿ ກೋ  ಅඌತ ౩ ಗัಡ 

ීඌඈ, ಅඌತ ౩ ಗಳ ಒഖౣ  ฿ბಕ ಆർಯโ ಇಪ౭ ౨ ೖൿ ಲౘ งඩಗಳඝ౬  
෦ೕคದ౪ ย  ฃಜ  උ෦ბಕ ಪคಷൡ౨ , ಮൡ౨  ฿ბಕ ಆർಯโ ಇಪ౭ ౨ ೖൿ ಲౘ งඩಗಳඝ౬  
෦ೕರൽದ౪ ย  ೧ม  උ෦ბಕ ಪคಷൡ౨ , ಭಕ౨ ರ ಮൡ౨  ಂ උ෦ბಕ ౩ ಗಳ ಅඝ෴ಗಳ ಟ 
ಧბർಯ ౩ ಗಳ ಫมඝಭเಗಳ න౾ಂದ ಒಂಬൡ౨  ಜನ ಸದಸ ರඝ౬  ෦ೕರದ ಒಂൿ 
ವ ವ౩ ಪක ಸ෦ൟಯඝ౬  ರಸತಕౙ ൿ౪  ಮൡ౨  ಇൿ ಈ ෨ಂൽನವರඝ౬  ಎಂದฉ:- 

(i) ಒಂൿ ඃ฿ಲಯದ ීಧದย  ಪ උನ ಅಚბಕ ಅಥ฿ ಅಚბಕ; 
(ii) ಅඝತ ೦ൟ ಅಥ฿ ಅඝತ ්ಡಕഔౣ ಡ คದವರ න౾ಂದ ಆඡ ಪౘ ಒಬ౯ ฆ; 
(iii) ಇಬ౯ ฆ ಮึಯฆ; 
(iv) ౩  ಇฆವ ಸ౩ ಳದย  ฿ൟ౨ ฆವ ವ ౾౨ ಗಳ න౾ಂದ ಆඡ ಪౘ ಒಬ౯ ฆ, 
- ಸದಸ ฆಗಳඝ౬  ຄಂൽರತಕౙ ൿ౪ : 
 ಪฏൡ, ೕ೧ತ ౩ ಯ ದಭბದย  ಂ ಮൡ౨  ಇತฉ ಧಮბಗึರಡคಂದล 

ಸದಸ ರඝ౬  ඡಮಕ ലಆಳ ಬൿ: 
 ಮൡ౨  ಪฏൡ, ಅඌತ ౩ ಯ ීಧದย  ವ ವ౩ ಪක ಸ෦ൟಯඝ౬  ಅย  

ಅඝಸคൟ౨ ฆವ งു ಟ ಆಚರൕಗัಗඝರ฿ಜ ರಸತಕౙ ൿ౪ : 
 ಅಲ ං ಪฏൡ, ౽ඞඝಬದ౫ ฿ಜ ಪದವඝ౬  ຄಂൽฆ๋ಥ ඛರತ ಅඌඛಯಮಗಳ 

ಅലಯย  ರತ฿ದ ಅಥ฿ ඡಮಕ฿ದ ಪ ൟಂൿ ವ ವ౩ ಪක ಸ෦ൟ ಅಥ฿ ඵಚ ಸ෦ൟ 
ಅಥ฿ ಧಮბದ๏ბ ಸ෦ൟ ಅಥ฿ ๋ಶඩฏಪಯბವಲ ದ ක ಸඋคಗำ, ಕකბಟಕ ಂ 
උ෦ბಕ ౩ ಗำ ಮൡ౨  ಧბർಯ ದൟ౨ ಗಳ (ಎರಡඡ ൟൿ౪ ಪല) ಅඌඛಯಮ, 2011 ඩ ฏಭ฿ದ 
ൽකಂಕൽಂದ ಅಂಥ ಪದವඝ౬  ຄಂൽฆโൿ ඛಂൡຄೕಗತಕౙ ൿ౪ .  

(2) (ಎ) ฃಜ  උ෦ბಕ ಪคಷൡ౨  ಮൡ౨  ೧ม  උ෦ბಕ ಪคಷൡ౨ , (1)ඡ ಉಪಪ ಕರಣದ ಅലಯย  
ವ ವ౩ ಪක ಸ෦ൟಯඝ౬  ರ฿ಗ ౩  ಅಥ฿ ಅದರ ෴โඃ ๎ಒ ෴ವ උ෦ბಕ 
ಪ ർಯಃౙ  ฆತ౨ ංೕ ಆ උ෦ბಕ ಪ ർಯಃౙ  ಕ౨  ಮನ౬ ൕ ඛೕಡತಕౙ ൿ౪ . 

()   ವ ವ౩ ಪක ಸ෦ൟಯ ರಚචಯ เඋನ, ಸದಸ ರ තವბไ൞౨ ಂತ ಟ ಇತರ เಷಯ 
෴โർದง ಇದ౪ ย , ಅโಗಳ ಸ൞ ಪචಯඝ౬ , ඛಯ෦ಸಬർದ ಅಂಥ คೕൟಯย  
ಡತಕౙ ൿ౪ . 
()෴่ಬ౯  ವ ౾౨  ಒಂඃ ಸಮಯದย  ಒಂದ౾ౙ ತ ກೋ  ವ ವ౩ ಪක ಸ෦ൟಗัಡ 

ಸದಸ කಞโದಃౙ  ಅಹბකಜರತಕౙ ದ౪ ಲ . 
(ല) ෴โඃ ງತದย  ෴โඃ ฃಜ౾ೕಯ ಪౘದ ಪർඌ౽ค෴ಜฆವ ෴่ಬ౯  ವ ౾౨  

ವ ವ౩ ಪක ಸ෦ൟಯ ಸದಸ කಜರತಕౙ ದ౪ ಲ . 
(3) ෴่ಬ౯  ವ ౾౨ , 
 (i) ඃವರย  ඦಃಳ ವකಜದ౪  ຄರൡ;  
 (ii) ಅವඝ ಇಪ౭ ౨ ೖൿ ವಷბ ವಯ౺ ನವකಜದ౪  ຄರൡ; 
(iii)ಒ ึ ಯ ವತბච ಟ ກಸฆ ຄಂൽದ౪  ຄರൡ ಟ ౩  ಇฆವ   
     ಪ ඃಶದย  ದರವಃౙ  ඩತ කಜದ౪  ຄರൡ; 
- ಒಂൿ ಅඌತ ౩ ಯ ವ ವ౩ ಪක ಡยಯ ಸದಸ කಜ ඡಮಕತಳ ฤ 

ಅಹბකಗತಕౙ ದ౪ ಲ . 
 (4) ෴่ಬ౯  ವ ౾౨ ,- 

 (i) ಒಂൿ ಸౘಮ ක ෴ಲಯൽಂದ ಅเ෨ಕ౨  ൽ฿ัಂൿ ಳೕತකಜದ౪ ฉ, ಅಥ฿ 
 (ii) ಅಸ౷ ಸ౩  ತ౨ කಜൿ౪  ಮൡ౨  ಡಂൿ ಸౘಮ ක ෴ಲಯൽಂದ ಳೕಸมಜದ౪ ฉ ಅಥ฿ 

౾โಡ ಅಥ฿ ෩ಕකಜದ౪ ฉ ಅಥ฿ ಀಷౣ  ಅಥ฿ ಇತರ ෴โඃ ಭಕರ ಅಥ฿ 
ಂ౽ ෦ಕ ಌวಂದ ඪೕലತකಜದ౪ ฉ, ಅಥ฿ 

 (iii) ౩ ಯ ෴โඃ ಸ౷ ൟ౨ ನ ಅಥ฿ ലಆಳ มದ ෴โඃ ಕฃคನ ීಧದย  
ಈಜฆವ ಞൟ౨ ಡಯย  ౩ ಛಜ ಡมದ ౽ಮಛคಯย  ಪ ತ ౘ ಅಥ฿ ಪฌೕౘ 
൞ಸ౾౨  ຄಂൽದ౪ ฉ ಅಥ฿ ౩ ಡ ൞ඝ ಆಡ౽ದ ෴โඃ ಪ ౽ರದ ౾ಯඝ౬  
ಆಡඃ ಉัಆಂലದ౪ ฉ; ಅಥ฿ 

(iv) ౩ ಯ ಪರ฿ಜ ಅಥ฿ เฆದ౫ ฿ಜ ౽ඞඝ ไൟ౨ ಛರකಜ ಜฃಞൟ౨ ದ౪ ฉ; ಅಥ฿ 
 (v) ජൟಕ ಅಪತನವඝ౬  ಒಳತำ ವ ಒಂൿ ಅಪฃಧ౽ౙ ಜ ౾ ෦ನฯ ක ෴ಲಯൽಂದ 

๏౾౹ ತකಜൿ౪  ಮൡ౨  ಅಂಥ ๏ಃ౹ ಯඝ౬  ಂಡൿಆಂലರൽದ౪ ฉ; ಅಥ฿ ಅಪฃಧವඝ౬  
ౘ෦ರൽದ౪ ฉ, ಅಥ฿ 

(vi) ෴฿ಗมದง ౩ ಯ ൞ಸ౾౨ ಡ เฆದ౫ ฿ಜ ವൟბದ౪ ฉ; ಅಥ฿ 
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(vii) ಅಂಥ ౩ ಯ ಅಚბಕකಜ ಅಲ ං ෴โඃ ಪದವඝ౬  උರಣ ലದ౪ ฉ ಅಥ฿ ಒಬ౯  

ඥಕರකಜದ౪ ฉ ಅಥ฿ ಅಂಥ ౩ ಂದ ෴โඃ ಉಪಲ౪ ಗಳඝ౬  ಅಥ฿ 
ಆඝಜಕ มಭವඝ౬  ౷ ೕಕคವ ವ ౾౨ ෴ಜದ౪ ฉ; ಅಥ฿ 

(viii) ಮದ ඩನ ಅಥ฿ ದಕದ ವ  ವචಯ ൿವ ბಸඛ෴ಜದ౪ ฉ; ಅಥ฿ 
(ix) ಂ ಅಲ ൽದ౪ ฉ; ಅಥ฿ ಂ ಆಜൿ౪  ತฆ฿ಯದย  ෴โඃ ಇತರ ಧಮბಃౙ  

ಪคವൟბತකಜದ౪ ฉ, 
-ಅವඝ ෴โඃ ಅඌತ ౩ ಯ ವ ವ౩ ಪක ಸ෦ൟಯ ಸದಸ කಜ ඡಮಕತಳ ฤ 

ಅಥ฿ ෨ಂൿವคಯฤ ಅನಹბකಜರತಕౙ ൿ౪ . 
 (5) ವ ವ౩ ಪක ಸ෦ൟಯ ಒಬ౯  ಸದಸ ඝ (4)ඡ ಉಪಪ ಕರಣದ ಅലಯย  ෴โඃ ಅನಹბಡ 

ಒಳಛದฉ ಅಥ฿ ಅನಹბකದฉ ಅವඝ ಅಂಥ ಸದಸ කಜฆโൿ ಸಹಜ฿ಜ ඛಂൡ ຄೕಗತಕౙ ൿ౪ . 
 (6) ෴่ಬ౯  ಸದಸ ඝ (4)ඡ ಉಪಪ ಕರಣದ ಅലಯย  ෴โඃ ಅನಹბಡ ಒಳಛದ ಬಡ  

ಅಥ฿ ಅನಹბකದ ಬಡ  ෴โඃ ಪ ๔౬  ಉದ เದฉ, ಬAಧಪಟౣ  ವ ౾౨ ಡ ಅಹ฿ฤ ຂัಆಳ ฤ 
ಅವ౽ಶಆಟౣ  ತฆ฿ಯ උ෦ბಕ ಪคಷൡ౨  ൞කಜ ಆಗย ಅಥ฿ ತನಡ ීದ ವರൽಯ 
෬มಗย ಆ ಪ ๔౬ ಯඝ౬  ൟೕბඛಸಬൿ. 

XX   XX   XX 
26. ವ ವ౩ ಪක ಸ෦ൟಯ ಪർವඌ ಟ ಅಧ ౘನ ೋකವൕ.- (1) ฃಜ  උ෦ბಕ 

ಪคಷൟ౨ ನ ಅಥ฿ ದූბඝರ ೧ม  උ෦ბಕ ಪคಷൟ౨ ನ ಇ౮ ಡ ಒಳಪഖౣ  ಸದಸ ฆ, ෩ฆ 
ವಷბಗಳ ಅವඌಯವฉಡ ಆ ಅವඌಯย  ಸ෦ൟ เಘഔತ฿ಗൽದ౪ ฉ ಅಥ฿ ౽ಯბඛವბโൿ 
ඛಂൡ ຄೕಗൽದ౪ ฉ, ಪದඋರಣ ಡತಕౙ ൿ౪ . 

 2) 25ඡ ಪ ಕರಣದ ಅലಯย  ವ ವ౩ ಪක ಸ෦ൟ ರತ฿ಜದ౪ ย , ඛಯ෦ಸมದ 
ඩ ඌ౽ರโ ಸದಸ ರ න౾ಂದ ಒಬ౯ ನඝ౬  ಅಧ ౘನක౬ ಜ ೋකಸತಕౙ ൿ౪ . 

 3) ฃಜ  ಸ౽ბರโ, ಅಥ฿ ඛಯ෦ಸมದ ඩ ඌ౽ರโ ౽ಯბඛವბಹ൏ඌ౽คಯඝ౬  
෴โඃ ಅඌತ ౩  ಅಥ฿ ౩ ಗಳ ීಧದย  ವ ವ౩ ಪක ಸ෦ൟಡ ීඌඈ 
ಮತർನದ ಹಀౙ  ຄಂൽರದ ಪದඛ෦ತ౨  ಸದಸ  ౽ಯბದ๏ბಯක౬ ಜ කಮඛඃბ๏ಸಬൿ. 

4) ಒಬ౯ ඛಜಂತ ກೋ  ๋ಶඩฏಪಯბ ක ಸඋคಂದ ಅಥ฿ ౩ ಪಕ ක ಸඋคಂದ 
ඛವბಸมಞൟ౨ ฆವ ಅඌತ ౩ ಗಳ ದಭბದย , ඛಯ෦ಸಬർඈಥ ಪ ౾ ಡ 
ಅඝರ฿ಜ ಅಧ ౘನඝ౬  ೋකಸತಕౙ ൿ౪ . 

 
XX   XX   XX 

69ല. ฿౨ ๏ಲ౭  ಸ෦ൟಯ ರಚච.- (1) ฃಜ  ಸ౽ბರโ, ฃಜ ౽ౙ ಜ, ಈ ෨ಂൽನ ಸದಸ ರඝ౬  
ಒಳತಂലฆವ ฿౨ ๏ಲ౭  ಸ෦ൟ ಎಂൿ ಕฉಯมಞವ ಒಂൿ ಸ෦ൟಯඝ౬  ರಸತಕౙ ൿ౪ , ಎಂದฉ:-  

(i) ಸ౽ბರโ ඡಮಕ ലದ ಇมಒಯ ಪคಂങಂലಂ ಇಂ೧ඛಯฑ ฿౨ ๏ಲ౭  ಸ෦ൟಯ 
ಪದඛ෦ತ౨  ಅಧ ౘකಜರತಕౙ ൿ౪ .  

(ii) ๏ಲ౭ ಕม ಪคಷൟ౨ ನ ಅಧ ౘฆ - ಸದಸ ฆ 
(iii) ฃಜ  ಸ౽ბರโ කಮඛඃბಶನ ലದ ಒಬ౯  ಸ౩ ಪൟ - ಸದಸ ฆ 
(iv) ฃಜ  ಸ౽ბರโ කಮඛඃბಶನ ലದ ಒಬ౯  ಆಗಮ ತቿ - ಸದಸ ฆ 
(v) ฃಜ  ಸ౽ბರโ කಮඛඃბಶನ ലದ ಒಬ౯  ฿౨  ತቿ - ಸದಸ ฆ  
(2) ಅಧ ౘರඝ౬  ຄರൡಪല ฿౨ ๏ಲ౭  ಸ෦ൟಯ ಸದಸ ರ ಪർವඌ ෩ฆ 

ವಷბಗะಜರತಕౙ ൿ౪ . 
(3) ฿౨ ๏ಲ౭  ಸ෦ൟಯ ಸದಸ ರ ವಯ౺ , ಅಹბ ಟ ಅದರ ಅඌ౽ರಗำ ಮൡ౨  

ಪ ౽ಯბಗำ ඛಯ෦ಸಬർඈಥโಗำ ಆಜರತಕౙ ൿ౪ . 
 

XX   XX   XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

THE KARNATAKA HINDU RELIGIOUS INSTITUTIONS AND CHARITABLE 
ENDOWMENTS (AMENDMENT) BILL, 2024 

(LA Bill No. 11 of 2024) 
 

 
 A Bill further to amend the Karnataka Hindu Religious Institutions and 
Charitable Endowments Act, 1997. 

 Whereas it is expedient further to amend the Karnataka Hindu Religious 
Institutions and Charitable Endowments Act, 1997 (Karnataka Act 33 of 2001) for 
the purposes hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the Seventy fifth  year of 
the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the 
Karnataka Hindu Religious Institutions and Charitable Endowments (Amendment) 
Act, 2024. 

(2) It shall come into force at once. 

2 Amendment of section 17:- In the Karnataka Hindu Religious Institutions 
and Charitable Endowments Act, 1997 (Karnataka Act 33 of 2001) 
(hereinafter referred to as the Principal Act), in section 17, in clause (a),- 

(i)for sub-clause (1) and the entries relating thereto the following  shall be 
substituted, namely:- 

“(1) ten percent of the gross income in respect of institutions whose gross 
annual income exceeds rupees one crore;” 

(ii) for sub-clause (2) and the entries relating thereto the following  shall be 
substituted, namely:- 

“(2) five percent of the gross income in respect of institutions whose gross 
annual income exceeds rupees ten lakhs but does not exceed rupees one 
crore.” 

3. Amendment of section 19:- In section 19 of the Principal Act, in sub-
section (1), for clause (a), the following shall be substituted, namely:- 

“(a) the grant in aid to religious institution of notified category-C only 
which is less income or in needy circumstances”. 

4. Amendment of section 25:- In section 25 of the Principal Act, in sub-
section (1),- 

 (i) in clause (iv), after the third proviso, the following shall be inserted, 
namely:- 

“Provided also that, one of the remaining four general members shall be 
skilled in Vishwakarma hindu temple architecture and sculpture.”  

  

5. Amendment of section 26:- In section 26 of the Principal Act, for sub-
section (2), the following shall be substituted namely,- 

“(2) The Rajya Dharmika Parishat shall have the power to appoint 
Chairman of the Committee of Management.” 
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6. Insertion of new section 69E.- After section 69D of the Principal Act, the 
following shall be inserted, namely:- 

“69E. Constitution of District level and State High level Committee.- 
(1) The State Government shall constitute a district level and State High  
level Committee to scrutinize, review and submit the proposals regarding 
construction and maintenance of buildings, roads and tunnels, electricity 
supply and maintenance, water supply and sanitation, construction of 
recreation centre and libraries to provide necessary facilities to pilgrims 
and to provide safety to pilgrims within the jurisdiction of Group “A” 
Temple.   

        (2) The District level committee shall consist of the following members, 
namely:- 

1. The Deputy Commissioner Ex-officio 
Chairman 

2. The Commissioner of Police/Deputy superintendent of 
Police 

Ex-officio 
Members 

3. The Deputy Conservator of Forest (Social forest) Ex-officio 
Member 

4. The Chief Executive Officer, Zilla Panchayat Ex-officio 
Member 

5. The Superintendent Engineer/ Executive Engineer of the 
Public Works Department 

Ex-officio 
Member 

6. The Director, State  Archeological Department Ex-officio 
Member 

7. The Assistant Commissioner Ex-officio 
Member 

8. The Deputy Director, Tourism Department Ex-officio 
Member 

9. The Executive officer of the Temple Member 
Secretary 

 

 (3) The District Level Committee shall submit suitable proposals for Temple 
coming within their limits to the State High Level Committee for the 
works/proposals require for Temple of an amount exceeding Rupees twenty five 
lakhs to be undertaken in respect of their departments within the jurisdiction of the 
Group “A” Temples. 
 

(4) The State High level committee shall consist of the following members, 
namely:- 

 
1. The Minister in charge of Hindu Religious 

Institutions and Charitable Endowment Department 
Ex-officio 
Chairman 

2. The Minister in charge of Tourism Ex-officio Member 
3. The Minister in charge of  District  Ex-officio Member 
4. the Members of Parliament and the Members of the 

State Legislature representing a part or whole of 
Group “A” Temple whose electoral constituencies lie 
within the limits of it 

Ex-officio Member 

5. The Principal  Secretary to Government, Revenue 
Department (Muzrai) or  his representative not below 
the rank of the Deputy Secretary to Government  

Ex-officio Member 



3 
 

 

6. The Secretary to Government Public Works 
Department or the Chief Engineer, Public Works 
Department  

Ex-officio Member 

7. The  Secretary to Government Rural Development 
and Panchayat Raj Department or the Director  
Rural Development and Panchayat Raj Department  

Ex-officio Member 

8. The Secretary, Forest Department or  his 
representative not below the rank of the Deputy 
Secretary to Government  

Ex-officio Member 

9. The Secretary Tourism Department or the Director of  
Tourism Department 

Ex-officio Member 

10. The Secretary,  Energy Department or  his 
representative not below the rank of the Deputy 
Secretary to Government   

Ex-officio Member 

11. The Chief Architect,  Public Works Department or  
his representative  

Ex-officio Member 

12. The Managing Director Karnataka Urban Water 
Supply and Sewerage Board 

Ex-officio Member 

13. The Director, State  Archaeological Research 
Department 

Ex-officio Member 

14. The Chairman of the Management Committee of 
concerned Temple  

Ex-officio Member 

15. Member of  Architectural committee Ex-officio Member 
16. The Commissioner, Hindu Religious Institutions and 

Charitable Endowment Department 
Ex-officio Member 

Secretary 
 

 
 (5) The proposal submitted by the District Level Committee shall be 
scrutinized and approved by the State High Level Committee. Any works exceeding 
Rupees twenty five lakhs cannot be taken up without the approval of the State High 
Level Committee. 
 

(6) Repairs and renovation works of heritage and historical monuments or 
buildings of any notified religious institutions shall not be carried out without prior 
permission of the Commissioner, though the expenditure is met out of the funds of 
the institutions, donations by the devotees or from any other source.” 
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STATEMENT OF OBJECTS AND REASONS 

 

    It is considered necessary further to amend the Karnataka Hindu Religious 

Institutions and Charitable Endowment Act, 1997 (Karnataka Act 33 of 2001) to,- 

(i) enhance the amount of common pool fund; 

(ii) include a person skilled in Vishwa Hindu Temple architecture and 

sculpture in the committee of management of notified institution;  

(iii) create District Level and State High Level committees to scrutinize, 

review and submit the proposals regarding construction and 

maintenance etc., and to provide safety to pilgrims within the 

jurisdiction of Group ‘A’ temple; and 

(iv) certain other consequential amendment are made.  

 Hence, the Bill. 
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FINANCIAL MEMORANDUM 

There is no extra expenditure involved in the proposed Legislative measure.  

 
 

 
RAMALINGA REDDY 

Minister for Transport and Muzrai 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
EXTRACT FROM THE KARNATAKA HINDU RELIGIOUS INSTITUTIONS AND 
CHARITABLE ENDOWMENT ACT, 1997 (KARNATAKA ACT 33 OF 2001) 

 
XXX    XXX    XXX 

 
17. Creation of Common Pool Fund.- It shall be lawful for the  Rajya Dharmika 

Parishat to create a fund to be called the Common Pool Fund out of.-  
(a) contributions made by the notified or declared institutions at the following rate:-  
(1) ten percent of the net income in respect of institutions whose gross 

annual income exceeds rupees ten lakhs;  
(2) five percent of the net income in respect of institutions whose gross 

annual income exceed rupees five lakhs but does not exceed rupees ten 
lakhs. 

(b) Grants received from the State Government. 
 

XXX    XXX    XXX 
19. Administration of Common Pool Fund.- (1) The Rajya Dharmika Parishat 

shall administer the Common Pool Fund subject to the conditions herein stated and for the 
following purposes, namely:-  

(a) the grant of aid to any other religious institution which is poor or in needy 
circumstances;  

(b) the grant of aid to any religious purposes connected with the Hindu 
Religion; 

(c) the propogation of the religious tenets of the institution;  
(d) the establishment and maintenance of Veda Patashalas, Agama Patashalas 

and schools for training the archakas, and for the study of ancient scripts 
and indian languages for that purpose;  

(e) the establishment and maintenance of a university or college or other 
institution having for its object the study of Hindu Religion, philosophy or 
sastras or for imparting instructions in Hindu temple architecture;  

(f) the establishment and maintenance of educational institutions where 
instructions in the Hindu religion is also provided;  

(g) promotion of temple arts and architurecture;  
(h) the establishment and maintenance of orphanages for Hindu childern; 
(i) payment of terminal benefits to the Archaks and temple servants where 

there is no sufficient fund at the credit of the institution;  
(j) the establishment and maintenance of poor homes for destitute, helpless 

and physically disabled persons;  
(k) the establishment and maintenance of Hospitals and Dispenceries for 

providing facilities to philigrims; 
(l) any other charitable or Hindu Religious purpose; 
(m) for establishment and promotion of goshalas by Hindu Relgious 

Institutions or any Hindu Organisation;  
(n) to meet the objects of the Act. 

(2) The Common Pool Fund shall be so administered that:-  
(i) no contribution or donation received from any person shall be utilised for 

any purpose other than the purpose specified if any by the donor. 
(ii) contribution and donation made to institution, or institution of any 

relegious denomination or any section thereof shall be utilised for the 
benefit of that particular class or denomination or section only.  

(3)  xxx  
XXX    XXX    XXX 

 
25. Constitution of the Committee of Management.- (1) There shall be 

constituted, in respect of one or more notified institutions by the Rajya Dharmika Parishat, 
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if the gross annual income of the notified institutions exceeds rupees twenty five lakhs and 
the Zilla Dharmika Parishat if the annual income does not exceed rupees twenty five lakhs, 
a committee of Management consisting of not more than nine members from among the 
devotees and followers of Hindu Religious Institutions and beneficiaries of the charitable 
institutions and it shall consist of,-  

(i)   in the case of a temple the Pradhan Archak or Archak;  
(ii)  at least one among the Scheduled Castes or Scheduled Tribes;  
(iii) two women; 
(iv) at least one from among the persons living in the locality where the 

institution situated:  
Provided that, in case of composite institution members from both Hindu and other 

religion may be appointed:  
Provided further that, the Committee of Management in respect of notified institution 

be constituted according to the usage and practice prevailing therein:  
Provided also that, every committee of Management or Pancha Committee or 

Dharmadarshi Committee or non hereditary trustees constituted or appointed under the 
repealed Acts who were lawfully holding office shall cease to hold such office from the date 
of commencement of the Karnataka Hindu Religious and Charitable Endowment (Second 
Amendment) Act, 2011.  

(2) (a) The Rajya Dharmika Parishat and Zilla Dharmika Parishat, while 
constituting the Committee of Management under sub-section (1), 
shall have due regard to the religious denomination to which the 
institution or any section thereof belongs.  

(b) The procedure for the constitution of Committee of Management, 
verification of antecedents and other matter if any, of the member shall 
be done in such manner as may be prescribed;  

(c) No person shall be eligible to become a member in more than one 
Committee of Management at a time; (d) No person, who is an office 
bearer of any political party at any level, shall become a member of the 
Committee of Management. 

(3) No person shall be qualified for being appointed as member of the Committee of 
Management of a notified institution unless,-  

(i)   he has faith in God;  
(ii)  he has attained the age of twenty five years;  
(iii) he possesses good conduct and reputation and commands respect in 

the locality in which the institution is situated.  
(4) A person shall be disqualified for being appointed or continuing as a member of 

the Committee of Management of any notified institution,-  
(i) if he is declared as an undischarged insolvent by a competent court; or  
(ii) if he is of unsound mind and stands so declared by a competent court of 

law or if he is a deaf or mute or is suffering from virulent form of leprosy 
or contagious disease; or 

(iii) if he has an interest direct or indirect in any subsisting lease of any 
property or of any contract made with, or is in arrears of any kind due by 
him to such institution; or  

(iv) if he is appearing as a legal practitioner for or against the institution; or  
(v) if he has been sentenced by a criminal court for an offence involving moral 

turpitude; such sentence not having been reversed or offence pardoned; 
or  

(vi) if he has at any time acted adverse to the interest of the institution; or 
(vii) if he is an office holder other than Archaka or a servant attached to 
or a person in receipt of any emolument or perquisite from such 
institution; or  

(viii) if he is addicted to intoxication, liquor or drugs; or  
(ix) if he is not a Hindu, or having been a Hindu has converted to any other 

religion.  
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(5) If a member of the committee of management is or becomes subject to any 
disqualification under sub-section (4), he shall automatically cease to be such member.  

(6) If any question arises whether a member is or has become subject to any 
disqualification under sub-section (4), the Dharmika Parishat may either suo-moto or on a 
report made to it and after giving an opportunity, of being heard to the person concerned 
decide the question.  

XXX    XXX    XXX 
 

26. Term of Office of the Committee of Management and Election of Chairman.- 
(1) Subject to the pleasure of the Rajya Dharmika Parishat or Zilla Dharmika Parishat as 
the case may be, members shall hold office for a term of three years unless in the 
meanwhile the Committee is dissolved or has ceased to function.  

(2) Where the Committee of management is constituted under section 25, the members 
shall at the first meeting of the Committee, elect a Chairman from among themselves.  

(3) The State Government or the prescribed authority may nominate the Executive Officer as 
Ex-officio Secretary of the Committee of Management in respect of any notified institution or 
institutions, without voting rights.  

(4) in case of notified institutions managed by more than one hereditary trustee or founder 
trustee, the chairman shall be elected in accordance with such procedure as may be 
prescribed. 

69D. Constitution of Architectural Committee.- (1) The State Government may 
constitute for the state, a committee called Architectural committee consisting of the 
following members, namely:-  

(i) An officer of the rank of the Superintending Engineer of the Department of Architecture 
appointed by the Government shall be the Ex-officio Chairman  

(ii) The Chairman of the Shilpakala Parishat Member  

(iii) One Stapathi nominated by the State Government Member 

 (iv) One Agama expert nominated by the State Government Member  

(v) One Vaastu expert nominated by the State Government Member  

(2) The term of the members other than the Chairman of the Architectural Committee shall 
be three years.  

(3) The age, qualification of the members and the powers and functions of the Architectural 
Committee shall be such as may be prescribed. 
 

XXX    XXX    XXX 
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